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(open Ceurt)

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAMABAD BENCH, ALLAHABAD.

Allahakad this the 12th day ef August, 2004,
Oréginll Agzliaati.n Ne. B56 of 2004,

Hen'kle Mr. D.R. TiWIril Member-~ A.

Uma Shankar S/e Sem Datt, R/e vill. Khek,
Pest-Karui, Distt. Sahuji Mahara j Nagar.

RO -Appllclnt

Ceunsel fer the applicant := Sri Alek Tripathi

YER3VUS

l. Unien ef India threygh General Manager, Nerth
Central Railway, Allahabad.

2. Divisienal Railway Manager (Karmik),
Nerth Central Railway, Jhansi.

3, Divisienal Engineer, DRM Office,
Nerth Central Railway, Jhansi.

4, Anubhag Abhiyanta, Rail Path Nirikshak,

Nerth Central Railway, Chitrakeet Dham,
Karvi, UP.

= i

esseses.Respendents

Ceunsel fer the respendents :- Sri K.,P. Singh

ORDER

By this O.A filed under sectien 19 ef Administrative

Tribunal Act, 1985, the applicant has prayed fer issuance

of directien te the respendents te censider his case fer {

appeintment and regularisatien in accerdance with the
directien centained in the judgment dated 04,.,01,.,200]1 passed
in O.A Ne. 798/98. He has further seught fer directien te

the respendents te accept his applicatien.

2 Pursuant te the directien centained in the judgment

passed in O.A 798/98, it appears, the respendents have
written te the applicant te £ill up preferma and sent 1t te

the cempetent autherity latest by 30.09.2001 (Annexure=- 4).
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Accerdingly the applicant filled up preferma and sent it

te the Anubhag Skhiyanta, Rail Path Nirikshak, Nerth

Central Railway, Chitrakeet Dham (Respendent Ne. 4). Hewever,
the applicatien alengwith envelepe was net accepted and

wae returned back te the applicant with pesta/remark ‘T %‘rm%ﬂ
This is dated 25.,09.2001, It is evident frem the recerd that
the applicatien g reached the destinatien befere the last
date indicated in the letter. It appears very unusual that
the applicatien ef the applicant has been returned witheut

giving any reasen which is clear because the envelepe has
net been ependd.It is stated by the learned ceunsel fer the

applicant that befere ceming te this Tribunal the applicant
has filed several representatien te the autherities te knew
as te why his applicatien has been rejected. Hewever, he
ceuld net knew the reasen and he represented te the DRM,
Nerth Central Railway, Jhansi by letter dated 09,.05.2003
(Annexure- 7). Thereafter he he requested again by letter

dated 25.02,2004 (A~ 4) . for censideratien eof his case but

nething appears te have been dene.

3. Learned ceunsel fer the respendents has eppesed this |

O.A en the greundef delay. Hewever, learned ceunsel fer ;;

the applicant has filed delay cendenatien applicatien in 'F
:

the ceurt during the ceurse of arguments. I have gene threugh

the delay gendenatien applicatien and f£ind that the reasens

shewn in the applicatien are genuin, therefere, the delay i

is cendened. T

4, Learned ceunsel fer the applicant has requested that

the respendents be directed te censider and declde his

representatien se filed. Accerdingdy, the O.A is dispesed ef
finally at the admissien stage itself with a directien te the
DRM, NCR, Jhansi Divisien (Respendent Ne. 2) te censider and
decide the representatien ef the applicant within a peried
of three menths by a reasened and speaking erder frem the
date of cemmunicatien ef this erder. Ne cests.
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